(b) Details of Claims under the Minimum Wages Act, 1948 Period — January, 2008 to
September, 2010

MNo. of Amount of Cases Amount Amount Amount
cases filed claim decided awarded recovered under
(Rs.) (Rs.) (Rs.) (Rs.) and disbursed process

(Rs.) (Rs.)

337 17957000 304 1057 3308 4430074 6143234

Note: 25 cases involving an amount of Rs. 542000/ - is detected as non-payment of overtime
wages to workers out of which 7 cases disposed off involving an amount of Rs. 88489/ -
and the rest of cases are in final stage.

(c¢) Details of Convictions and Fines Imposed Period — January, 2008 to September, 2010

Mo. of convictions Total fine imposed (Rs.)

201 1384500

Minimum wages for beedi workers

1645. SHRI R.C. SINGH: Will the Minister of LABOUR AND EMPLOYMENT be pleased to
state:

(a) whether Government declared minimum wages for the beedi workers in the
country;

(b) if so, the details thereof, State-wise list with a comparison of minimum wages of
other workers;

(c) whether Government has made any study to ascertain that the beedi workers do get
the minimum wages as declared;

(d) i so, the details thereof; and
(e) itnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI
HARISH RAWAT ): (a) to (&) Under the provisions of the Minimum Wages Act, 1948, both the
Central Government and the State Governments are the appropriate Governments to fix, revised
and enforce minimum wages in the scheduled employments under their respective jurisdiction.
Beedi workers fall under the purview of State sphere, wherein, the State Governments as the
appropriate Governments have fixed the minimum rates of wages for them under their respective
jurisdiction.

A comparative Statement giving minimum rates of wages fixed for beedi workers vis-a-vis
unskilled workers and in different States/Union Territories is given in the Statement-!
( See below).

The enforcement of the Act is secured at two level. While in the Central sphere, the
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enforcement is secured through the Inspecting Officers of the Chief Labour Commission
(Central) commonly designated as Central Industrial Relations Machinery (CIRM), the
compliance in the State sphere is ensured through the State Enforcement Machinery. They
conduct regular inspections and in the event of detection of any case of non-payment or under-
payment of minimum wages, they advise the employers to make payment of the shortfall of
wages. In case of non-compliance, penal provisions against the defaulting employers are
invoked. The details regarding enforcement of the Minimum Wages Act, 1948 in respect of all
scheduled employments including beedi marking in the Central and the State sphere during the
last year f.e., 2009-10 as available, is given in the Statement-Il.

Statement-f

Range of Minimum rates of wages for unskifled workers and beedi
workers in different States/Union Territories

(Rs. per day)

sl Mame of State/ Range of Minimum YWage Minimum Rates of Wages
No Union Territory of unskilled workers for Beedi Workers
1. Andhra Pradesh 69.00-249.00 91.35
2 Arunachal Pradesh 134.62 134.62
3. Assam 58.50-100.00 100.00
4. Bihar 102.12-119.00 112.00
5. Chhattisgarh 100.00-134.15 100.50
6. Guijarat 100.00-162.80 154.20
7. Karnataka 72.94-168.42 72.94 (for rolling 1000 Bidies)
8. Kerala 100.00-372.10 128.89
9. IMadhya Pradesh 110.00-158.24 153.64

72.94 (for roling 1000 Bidies)
10.  Maharashtra 90.65-248.15 90.30 (for rolling 1000 Bidies)
1.  Orissa Q0.00 90.00
12.  Rajasthan 81.00-112.42 12.42
13.  Tamil Nadu 81.21-203.78 146.92

85.82 (for rolling 1000 Bidies))
14.  Tripura 65.77-130.00 65.00 (for rolling 1000 Bidies )
15.  Uttar Pradesh 100.00-159.98 19.23

60.00 (for roling 1000 Bidies)
16.  West Bengal ©6.00-156.35 136.48

137.58 (for rolling 1000 Bidies)
17.  Dadra and Magar 130.40 130.40

Haveli

18.  Daman and Diu 126.40 126.40
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Statement-li

Details regarding enforcement of minimum wages Act, 1948 during 2009-10

Name of the Inspections Irregularities Claims Prosecution cases Amount of Amount of Fine
State/UTs made compensation (Rs. *000)
Detected  Rectified Filed Settled Pending Filed Decided  awarded
(Rs. 000} Imposed Recovered

2 3 4 5 b 7 8 Q 10 M 12 13

Central Sphere# 15951 161562 173225 2724 2046 51512 3599 3415 9301 2342 =

State Sphere

10.

Andhra Pradesh 65115 7368 4461 8504 7723 356 720 186 3571 67 10
Arunachal Pradesh™® 29 il il Mil MNil il il il il il il
Assam 8683 5580 3650 80 71 18 8 3 1018 il Nl
Bihar 241509 49925 48258 256506 14361 1206 2/5 4 10704 2218 —=
Chhattisgarh ® 6522 1076 633 156 231 1721 1094 375 25 120 37
Delhi 5522 5359 4365 263 132 MNLA. 876 87 7385 165 165
Goa™® Q@71 7003 o8 2 9 17 9 3 il 12 -
Gujarat 10462 81374 54209 0 0 416383 3514 4987 13566 5702 5702
Haryana 1612 316 316 231 175 1126 217 214 6602 79 -

Himachal Pradesh 3043

3043

2047

1

10

131

168

86
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1 2 3 4 5 b 7 8 Q 10 n 12 13
1. Jharkhand 39162 13206 4788 18252 728 669 26 1 2327 1 —
12. Kerala 32786 68861 24274 307 109 690 1567 1384 2412 1481 1481
13. Madhya Pradesh 6681 2307 2724 233 205 3218 1049 501 524 297 52
14. Maharashtra 50537 55774 41074 5 1 1808 230 172 8450 148 38
15, Manipur 1284 8 8 il Ml il il il il il il
16. Meghalaya 238 il il il il il il il il il il
17. Mizoram il il il il Ml il Ml il il il il
18. MNagaland 30 il il il il il il il il il Nl
19. Orissa 20751 16786 Q999 Q7 1 10700 681 7 il 2 —
20. Punjab 14624 2818 2209 250 142 4996 335 21 130 143 —
21. Rajasthan 8577 146 88 348 193 838 45 13 7339 23 =
22, Sikkim 8250 — — — — — — — — —
23. Tamil Nadu 152084 3597 2 @50 737 2557 163 107 19518 Q2 12
24. Tripura 19444 il il il il 88 il il il 230 il
25. Uttarakhand 3308 1007 328 153 133 286 342 210 913 57 57
26. Uttar Pradesh 38683 13247 1081 4573 5361 5377 1224 1300 1864000 304 =
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27. West Bengal

28. Andaman and
MNicobar Islands

23. Chandigarh

30. Dadra and Magar
Haveli

31. Daman and Diu®

32. Lakshadweep

33. Puducherry

8695

48

375

21

305

7010

2080 1896
240 240
77 56
4 4
185 185

Mil

26

il

il

21

il

1026

il

275

il

21

il

83

il

27

il

29

il

43

Ml

il

0.5

il

0.5

Note:The information from Jammu and Kashmir and Karnataka are awaited.

#Provisional

*Relates to the Calendar Year i.e. 2000
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